
CENTRAI. ADMTNISTRATTVE

RA Noo. I 62/2OO4

Horr 'h I e Shr i .ltlst i ce V

Hon'trle Shri 'S'K

Aggarwa I

oer.son )

TR T BTINAI. . PR I NC T PAI, BF.NCH

in OA No.1284/ 2003

(v.s.A sca.rwa. l)
(lha. i rman

New Delhi. thts trre [t1 L\ a"y of .Itrne . 2OO4

S. Agga.rwa.l, (lha irma.n
Na i k. Memher( A )

APfiIicant'

,T

ve r slrs

Iln i on of I nd i a and other'q Responrlents

ORDER( in ei retllat ion)
.Shri S.K. Naik

l'hrsRAha.sheenfilerlbyt,hea'r)plicanta.ga'inst.t.he

orrler rla.terl 22.4.2OO4 trv which OA No'I284/200:i wa's

rt i smi ssed, be t ng heref t' of mer it', f or the deta i l ed

reason.smentionedtherein'Pertlsaloft'hesa'mereveals

tha.texceptreitera.t.ingwhat'hasheenst'at'ertint'heOA'

whichha.t'ea.lreartytreent'a'kencareoftrvltsint'he

a.foresa.tdorder,thereviewaplrlioantha'snot'comewit'h

a.ny val irl grotlnrt wa.rranting a retriew' In the restllt" the

flresent OA i s not ma' int'a' ina'b le and i s accord i ng l y

rli.smisserltlnrterOrder4?,BttlelCPCreadwithSect'ion

22(3)(l)(f)ofArlministra.t,iveTribtlnalsAct.,l985.
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